1

el

CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD. . .

0.A.No.1647 OF 1997.

Date of order :- 12th December,1997.

BETWEEN :
G. ANJANEYA SWAMY s APPLICANT

AND

1, The Regional Director,
(Disciplinary Authority),
Employees State Insurance Corporation,
5-9-23, Hill Fort Road, Adarshnagar,
Hyderabad-500 063.

2. The Director of Administration, )
(Appellate Authority- '
Presently Additional Commissioner
of Administration), Employees' State
Insurance Corporation, Kotla Road,
New Delhi - 110 002. ..« RESPONDENTS

COUNSEL. FOR THE APPLICANT : MR.S.RAMAKRISHNA RAO

COUNSEL FOR THE RESPONDENTS - : MR.N.R.DEVARAJ,SrCGSC

CORAM : ' e .
HONOURABLE MR. R. RANGARAJAN,MEMBER{ ADMINISTRATIVE)
HONOURABLE MR.B.S.JAI PARAMESHWAR,MEMBER(JUDICIAL)

.- e e

ORDER{ ORAL)

( Per Hon. Mr. R. Rangarajan, Member (Admn.)

1. Heard Mr, S.Ramékrishna Rao, for the applicant
and Mr. N.R. Dévaraj, for the respondents.

2. The applicant was issﬁed-with the Chérge.memo
bearing No.52-C/14/14/69/93.Estt. .dated 3.2.1993 for
certain omissiops ana. commissions. The aéplicant was
issued with fhe punishment order bearing No.52;

C/14/14/69/93-Estt-1I dated 12.9.1997 by the disciplinary
st

,authority i.e. the Regional Director. of the respondent

';organisapion. Against that order, the applicant has
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filed an appeal to the Director of' Administration,
Employeés' State Insurance Corporation, Kotla Road, New
Delhi. This éppeai was dated 18/22.9.1997; In ths appeal
he had shown his designation as 'Asst, ~Finance &
Accoungs Branch, Regional Office, E.S.I.C. Hyderabad—OéB
{On leave)'. That appeal was not forwarded by the local
authorities as the ﬁpplicant ha%,described himself as
'Assistant' instead of LDC as per the punishment order of
the disciplinary authority dated 12.9.1997.

3. This O.A. is filed to set aside the iﬁpugned

P

punishment or der No.52-C/14/14/69/93-Estt.1I dated

12.9.1997 imposing the penalty of reversion to the lower

post of LDC from the post of Assistant, and the

consequential Memo No.52-C/14/14/69/93-Estt.I dated

22.11.1997 of the Ist respondent withholding the appeal
of the applicant without forwarding the same to the IInd

respondent- for his disposal and for a consequential

direction to the'respondent No.l to forward. the apéeal
of the applicant dated 18/22.9.1997 to the respondent

No.2 for his disposal and pending disposal of the appeal

by the respohdent No.2, a direction to the respondent.

No.l to allow the applicant to continue to work as
Aséistant with all the consequential benefits and to
sanction the leave as applied for by the appliéant.for
different spells from 15,9.1997 to 21ﬁ12.199? duly making
} i

payment of leave salary as per eligibility.

4, The main reason for not forwarding the appeal of
the applicant dated 18/22.9.1997 is due to the fact that
the applicant ha%_ described himself as 'Assistant,
Finance & Accéunts Branch; Regional = Office,

E.S.I.C.,Hyderabad-063 (On Leawe)'. The respondents

submit that he should desqfibe himself as ﬁDC and not as
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__/—DATED THE 12TH DECEMBER,1997.

Assistant as he had already been reverted. Due to this

dispute,the appeal of the appllcant has not been

forwarded.

5. We do not consider it as a very essential point

in not forwarding the appeal| of the appliéant. The
|

respondents c¢an ignore the éescription given by the
applicant in his appeal dated 18&22.9.1997 as 'Assistant,
Finance &  Accounts Bran?h, Regional Office,
E.S.I.C.Hyderabad-063 (On Leavé)' and forward the same
treating him the way in which Ae was to be treated. The
appellate authority should dispLse of -the appeal of the
applicant within two months froT the date of receipt of a
copy of this ordef.
6. As regards granting. of leaye to the apblicant

|
from 15.9.1997 to 21.12.1997, the -applicant may now

approach the authorities in view of the above order and

ask for sanction of leave as qe desires. It is for the

respondent-authorities to grént him the leave in

accordance with law.
7. : With the above directﬁon, the 0.A. is disposed

A s b , X
of at the admission stage itseldf. No costs.
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(B.S.JdAT PARAMESHWAR) . (R. RANGARAJAN)
MEMBER(JUDICIAL) ) | MEMBER(ADMINISTRATIVE )

Dictated in the Open Court.
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copy tose | o :

1§ The Regional Oirector, (Disciplinary Authority), Employees
State Insyrance Corporation, S=5-23, Hill Fort Road, Adarshnagar,
Hiyderabad3! SRR

24 The Dirsctor of Administration, (Applellatas Authority-Presently
Additional Commissioner of Administration{, Employess*® State
Insurance Corporation, Kotle Road, New Delhigd

34 Cne copy to Nr? S?Ramakriahna Rao;advucata, G#T%, Hyd o

43 One copy to Mrl NiRiDevaraj, s;&cssc;, CAT., Hyd.

DL

¢ Ons copy to DR¥(A), CATY, Hyd)
6. Cne duplicatel |
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